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delay has been caused in framing rules 
under a new Act. Probably in this 
particular case also, it was taken into 
account 

We have fixed a time-limit that in 
no case should the delay in framing 
rules exceed more than six months. 
Even in that case, a six months' delay 
is also inordinate and it must be ex-
plained. I am not sure of this parti-
cular Act, but I will find out. I have 
just made a note and I will later put 
it up before Parliament as to why this 
delay has taken place, and whether 
the rules under the old Act have caus-
ed some difficulty. We will try to 
explain the position. 

Mr. Speaker: I would make a gene-
ral suggestion to hon. Ministers. 
Whenever under a Central Act rules 
have to be framed, it is no doubt de-
sirable that the State Governments 
should also be consulted. But let 
there be a deadline of, say: six months 
of the passing of the Act. Otherwise 
it would be useless. It rules are ra ~ 
ed, sent to State Governments, and 
they are finalised thereafter within 
this period, it would serve the pur-
pose. There is one advantage with 
regard to rules; for making rules from 
time to time, hon. Ministers need not 
come to the House. They may frsme 
rules and then place them on the 
Table of the House. There is that 
flexibility under the rules. Even if, 
in practice, some rules are found to be 
difficult, let them be implemented. 
Thereafter, let them be changed from 
time to time. The hon. Chairman ot 
the Committee will also Insist upon 
not extending the time-limit beyond 
.ix months. 

Sbri Braj Raj Singh: In this case, 
more than a year has elapsed. 

Mr. Speaker: This is for hereafter. 

Sardar Bukam Singh: We suggested 
a time-limit of three months, but the 
Ministry took objection to that saying 
that in some cases it might not be 
practicable or possible to finalise them 
wlthin three months. So, we have 
given the 1imif, and the Government 

have agreed, that in no case it should 
exceed six months. 

Sbri TyagI: It may go down as a 
mandate to the Government, aince 
you have already been pleased to give 
a ruling. 

Mr. Speaker: I have requested 
them. 
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I shall read it in English also. 

A request has been made to the-
Prime Minister by the Chief Ministers 
of the two State Governments to 
appoint an arbitrator for the settle-
ment of a firm boundary between the 
States along the rivers Ganga and 
Ghagra. The terms of reference for 
the arbitrator are being finalised by 
the State Governments. Further 
action will be taken when this has 
been done. 
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Shri Datar: This question was under 
eonsideration at various levels. ~ Ulti-
mately, the two Chief Ministers 
approached the Prime Minister. Then, 
before the arbitrator could be 
appo;,nted, the points at dispute had 
to be settled, and that is the reason 
why We have approached the two 
State Governments for giving us their 
opinion regarding the terms of 
reference. 
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Shri Datar: As SOOn as the terms of 
reference are settled, the whole thing 
will be clear. 

Sbrl M. L. Dwivedi: I want to know 
the points of dispute ,between the two 
Governments. 

Shri Datar: The points of dispute 
are: a sharp change in the bed of the 
rivers Gaghra ana. Ganga, because of 
which certain villages which were 

O()n one side have gone to the other 
orlde. Therefore, the two Governments 
are anxious to nave a firm line deter-
nUnN. 

Shri Kamal Singh: There are large 
1lreas on both sides of the river which 
are not under the proper jurisdiction 

o()f either Government, and till the 
matter is finally decided, the tendency 
is that neither Government gives pro-
per attention to the civil administra-
tion of the area· 

Mr. Speaker: That is the trouble In 
all border disputes. 

Shri KamaI Singh: I would like to 
know what Government intend to 
do for the proper development of 
these areas pending a final decision. 

Shri Datar: There is some materUil 
with the two Governments for settling 
this border line. When they could not 
do it themselves at different levelS, 
the Prime Minister was approached. 
He stated he would appoint an arbi-
trator provided the terms of reference 
were settled between the parties, and 
the matter is now at this stage. 

MF. Speaker: The hon. Member's 
question is different. The same 
difficulty arose with regard to Madras 
and Andhra. While the disputes were 
going on, the villages there were not 
cared for either by the one State 
Government or the other. The same 
thing would happen to these villages. 
Naturally, in whichever side the 
villages remain, they should be taken 
care of. 

Shri Datar: I see the point. I am 
quite sure the two r ~ are 
taking care of all the villages, includ-
ing the disputed villages. 

Mr. Speaker: He need not be so 
sure. Unfortunately, neither Govern-
ment takes care of them. That is what 
happens. 

Shrl Datar: That point will be 
taken into account in expediting the 
matter. 

Mr. Speaker: The hon. Minister may 
write to them. -

~ Shrl Tyact: Does the disputed strip 
of land consist of agricultural flelda 
only or some villages also? If it 
involves some village population also, 
will their consent be taken before a 
final decision. or will a decision be 
forced on them? 

Sbri Datar: All these questions will 
be considered by the arbitrator. What 
the hon. Member has stated will also 
be duly taken inlo account by the 
arbitrator. It is not merely lands, but 
villages are also concerned. 
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8hrl Tyagi: Does it include village 
land or village population? 

Mr. Speaker: What does he mean? 
he has mentioned villages are 
included. Villages means huts, and if 
there are huts, there are men also. 

8hrl Narasimhan: Can the Govern-
ment give an indication of the popula-
tion involved? 

Shrl Datar: It will not be possible. 

Some Bon. ~ r  rose-

Mr. Speaker: We are not progressing 
at all. Next question. 

Oil Pipelines 

+ • r Shri Kodiyan: 
G88. L Shri Sadhan Gupta: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question No. 
450 on the 14th August, 1961 and state: 

(a) whether the scheme to lay a 
net-work of pipelines in the country 
to transport refined petroleum products 
has since been considered by Govern-
ment; and 

(b) if so, the res .. lts thereof? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) and (b). In 
terms of the Agreement concluded by 
the Government of India with ENI of 
Italy in August. 1961. the ENI have 
offered to prepare a detailed Project 
Report and Tender Documents in res-
pect of two pipelines from Barauni to 
Delhi and from Barauni to Calcutta; 
ihis offer has been accepted by Gov-
ernment. Further decision will be 
taken after the receipt of the Project 
Report. 

An offer has also been received from 
Mis. Bechtel Corporation of the USA 
for the preparation of preliminary pro-
ject study for a product pipeline bet-
ween Nunmati and Siliguri; this offer 
is under consideration. 

Shri Kodiyan: What would be the 
approximate estimate of expenditure 
for laying these pipelines? 
1618(Ai)LSD-2· 

The MiJUster of Mines and Oil 
(Shri K. D. Malaviya): Let us wait 
for the project report. 

Shri Bem Barua: In view of the 
fact that this Calcutta-Barauni-Delhi 
products pipeline is proposed to be 
built in collaboratiOn with EN!, may 
I know whether it is technical 
collaboration or financial colla bora-
tion? 

Shri K. D. Malaviya: I do not know 
why the word "collaboration" has 
been specifically chosen by my hon. 
friend. It is technical assistance by the 
Italian firm, and the credit that is 
advanced by them to us is to be utili-
sed for the construction of this pipe-
line. 

Shri Hem Barna: I used the word 
"collaboration" in view of the fact 
that EN! is offering 100 million dollar 
credit to us. I wanted to know whether 
a part of it is to be utilised for the 
construction of the pipeline. 

Shrj K. D. Malaviya: I said the same 
thing, that once the project report is 
accepted by the Government, this 
credit will be utilised. 

Mr. Speaker: Credit is different 
from collaboration. 

Shri K. D. Malaviya: It is not 
collaboration. 
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Shri K. D. Malavi:ra: We are w.i-
ting for the project report. 




